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MINUTES OF THE MEETING No. 49/13 dated  6.3.2013 (held on 13.3.2013)     UNDER  THE CHAIRMANSHIP OF  Shri  V.K. Srivastava, Addl. DG
                               

LIST OF OFFICERS PRESENT IN THE MEETING  IS GIVEN BELOW:- 
 
 
1.                  Shri Jasbir Singh, Consultant, Deptt. of Chemical and Petrochemicals (Chemical Division), Shastri Bhavan, New Delhi.

 
2.                  Shri Nand Lal,  Sr. Development Officer, Department of Industrial Policy
            and Promotion, Udyog Bhawan, New Delhi
 
3.                  Shri P.P. Srivastva, Jt. Industrial Adviser,  Department of Industrial Policy
            and Promotion, Udyog Bhawan, New Delhi
 
4.                  Shri S.K. Aggarwal, Asstt. Director,  DC(MSME), Nirman Bhavan, New Delhi
 
5.                  Shri Tika Ram Majhi, Dy.Director General of Foreign Trade, Norms Committee-IV, Office of DGFT, Udyog Bhawan, New Delhi
 
6.                  Shri G. Saravanan, Foreign Trade Development Officer, Norms Committee – IV, Office of DGFT, Udyog Bhawan, New Delhi.

 
The Committee first considered minutes of the ALC Meeting No.48                                                                        
                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                              /13
for confirmation and confirmed and adopted the same without any change.
 
 
 
Case No M-180
NC No.49/13
Dated 6.3.13 (held on
13.3.2013)    

M/ s  Supreet Chemicals (P) Ltd,  Mumbai
1)  F.No.01/83/50/780/AM11/DES-IV/
RLA F.No.03/95/40/193/AM11
Lic.No.0310578185 dated 10.6.2010
 
2) 01/83/50/551/AM11/DES-IV/
RLA F.No.03/95/40/553/AM11
Lic.No.0310597667 dated 19.10.2010
 

 
 
The Committee considered the case as per agenda.  Committee decided to  defer the case for 4 weeks to enable TA to  re-examine of their technical comments and further discussions  with concerned TA in the Norms Committee.  Re-listed for 3.4.2013.

 
 
 

Case No M-181
NC No.49/13
Dated 6.3.13 (held on
13.3.2013)    

M/ s  Trance International, Mumbai
 F.No.01/83/162/423/AM13/DES-IV
RLA F.No.03/95/40/455/AM13
 

 
The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of comments from the Deptt. of C&PC(PC Div). U.O. issued to TA, Deptt. of C&PC(PC Div) on 28.1.2013.  As the representative of C&PC(PC Div.) has not been attending the meeting, Committee decided to seek comments for the case from DIPP. U.O. issued on
27.2.2013. The case is re-listed for 3.4.2013.
 
 
Case No M-182
NC No.49/13
Dated 6.3.13 (held on
13.3.2013)    

M/ s  M/s Apurva India Ltd, Mumbai
 F.No.01/83/50/474/AM08/DES-IV
RLA F.No.03/94/40/1486/AM07
Lic.No.0310431196 dated 31.5.2007

 
The Committee considered the case as per agenda.  Based on the  written recommendation of Deptt. of C&PC(PC. Div) vide their U.O.No.46011/94/2007-PC.II   dated 25.6.2008,  the Committee decided to approve the case, on repeat basis  as under :-

 
Export Item Qty. Import Item Qty.
Corocid SLF (301) 1 Kg 1. Tego Aixx 900

2. Tego Glide B 1484
3. BYK – A530
4. BYK – 110
5. Amino Hardener (TH 7301)
6. Epoxy Resin (YD515)

0.0021 Kg
0.0014 Kg
0.0070 Kg
0.0014 Kg
0.3505 Kg
0.6384 Kg
 

            
Only for regularsiation purpose.  As the license had already expired, no further imports and exports will be allowed under this license.
 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
 
 
 
Case No M-183
NC No.49/13
Dated 6.3.13 (held on
13.2.2013)    

M/ s  Sunshield Chemicals Ltd, Mumbai
 F.No.01/83/50/921/AM12/DES-IV
RLA F.No.03/95/40/839/AM12
Lic.No.0310675777 dated 10.1.2012

 
The Committee considered the case as per agenda and noted that Technical Authority (C&PC) – Chemicals Division examined the case and found that the norms already granted are correct and there is no justification for enhancement of quantity of the inputs. Case is rejected by the Committee. 
 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
 
 
 
Case No M-184
NC No.49/13
Dated 6.3.13 (held on
13.2.2013)    

M/ s  Star Earth Minerals (P) Ltd, Mumbai
 F.No.01/83/50/1017/AM11/DES-IV
RLA F.No.03/95/40/796/AM11
Lic.No.0310608034 dated 27.12.2010

 
The Committee considered the case as per agenda and noted that the authorization is dated 27.12.2010 and firm’s request dated 6.7.2012 for modification of export product has already been rejected by RLA, Mumbai, vide their letter dated 17.7.2012. Committee also observed that the validity period of import is over.  Committee decided that the request of the firm for amendment of export product
along with enhancement of input norms cannot be considered now. 
 
The case is, therefore, rejected by the Norms Committee.         
          
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
 
 
 
Case No M-184(A)
NC No.49/13
Dated 6.3.13 (held on
13.2.2013)    

M/ s Asahi India Glass Ltd,
 F.No. 01/83/162/1424/AM01/DES-IV
RLA F.No. 05/88/40/247/AM01
 Lic. No. 0510025378 dated  25.9.2000

 
The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of comments from the DIPP. U.O. issued on 11.2.2013.  The case is re-listed for 3.4.2013.
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

Office of Directorate General of Foreign Trade 
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------------------------------------------------------------------------------
Para 4.7 Decision(DRAFT)

MEETING NUMBER : 49/83-ALC1/2012 MEETING DATE : 06.03.2013
 

1

Case No.:7/13/83-ALC1/2010 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:49/83-ALC1/2012
06.03.2013

Status:Case Deferred

HQ File :01/83/050/00196/AM11/ RLA File :10/24/040/00021/AM11/ Lic.No/Date:1010039111
18.06.2010

Defer Date:03.04.2013

Decision :Re-listed for 3.4.2013.
 

2

Case No.:8/13/83-ALC1/2010 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:49/83-ALC1/2012
06.03.2013

Status:Case Deferred

HQ File :01/83/050/00197/AM11/ RLA File :10/24/040/00022/AM11/ Lic.No/Date:1010039113
18.06.2010

Defer Date:03.04.2013

Decision :Re-listed for 3.4.2013.
 

3

Case No.:26/9/83-ALC1/2011 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:49/83-ALC1/2012
06.03.2013

Status:Case Deferred

HQ File :01/83/050/00145/AM12/ RLA File :10/24/040/00137/AM11/ Lic.No/Date:1010042343
31.03.2011

Defer Date:03.04.2013

Decision :Re-listed for 3.4.2013.
 

4

Case No.:55/9/83-ALC1/2011 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:49/83-ALC1/2012
06.03.2013

Status:Case Deferred

HQ File :01/83/050/00174/AM12/ RLA File :10/24/040/00142/AM11/ Lic.No/Date:1010042346
31.03.2011

Defer Date:03.04.2013

Decision :Re-listed for 3.4.2013.
 

5

Case No.:48/9/83-ALC1/2011 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:49/83-ALC1/2012
06.03.2013

Status:Case Deferred

HQ File :01/83/050/00167/AM12/ RLA File :10/24/040/00145/AM11/ Lic.No/Date:1010042453
07.04.2011

Defer Date:03.04.2013

Decision :Re-listed for 3.4.2013.
 

6

Case No.:36/25/83-ALC1/2011 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:49/83-ALC1/2012
06.03.2013

Status:Case Deferred

HQ File :01/83/050/00473/AM12/ RLA File :10/24/040/00030/AM12/ Lic.No/Date:1010044697
03.08.2011

Defer Date:03.04.2013

Decision :Re-listed for 3.4.2013.
 

7

Case No.:11/25/83-ALC1/2011 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:49/83-ALC1/2012
06.03.2013

Status:Case Deferred

HQ File :01/83/050/00448/AM12/ RLA File :10/24/040/00038/AM12/ Lic.No/Date:1010044741
04.08.2011

Defer Date:03.04.2013

Decision :Re-listed for 3.4.2013.
 

8

Case No.:7/5/83-ALC1/2012 Party Name:PLANT LIPIDS PRIVATE LIMITED Meet No/Date:49/83-ALC1/2012
06.03.2013

Status:Case Deferred

HQ File :01/83/050/00061/AM13/ RLA File :10/24/040/00057/AM12/ Lic.No/Date:1010046449
14.11.2011

Defer Date:03.04.2013

Decision :Re-listed for 3.4.2013.
 

9

Case No.:68/47/83-ALC1/2011 Party Name:DHUPAR CHEMICALS PVT.LTD Meet No/Date:49/83-ALC1/2012
06.03.2013

Status:Case Rejected

HQ File :01/83/050/00857/AM12/ RLA File :06/24/040/00048/AM12/ Lic.No/Date:0610024869
02.12.2011

Defer Date:

Decision :The Committee considered the case as per agenda and decided to reject the case as the firm has not given reply to D/L dated 8/12/2012 issued by DIPP followed by reminder dated 14.1.2013 issued by this office. 

RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of Norms Committee.
 

10

Case No.:5/41/83-ALC1/2011 Party Name:MANGALORE MINERALS PVT LTD Meet No/Date:49/83-ALC1/2012
06.03.2013

Status:Case Deferred

HQ File :01/83/050/00729/AM12/ RLA File :31/83/040/00194/AM12/ Lic.No/Date:3110052134
28.12.2011

Defer Date:03.04.2013

Decision :The Committee considered the case as per agenda. The application has been  referred to DIPP for providing the comments. U.O. issued on 14.3.2013. The case is re-listed for 3.4.2013.
 

11

Case No.:15/1/83-ALC1/2012 Party Name:INDIAN TECHNOMAC CO.LTD. Meet No/Date:49/83-ALC1/2012
06.03.2013

Status:Case Deferred

HQ File :01/83/050/00973/AM12/ RLA File :05/23/040/00459/AM12/ Lic.No/Date:0510318043
16.02.2012

Defer Date:03.04.2013

Decision :Letter issued to Shri Naresh Kumar, Jt.Secretary, M/o Mines on 21/12/2012 and 3.1.2013. Reminder issued to JS (M/o Mines) on 31.1.2013. The case is re-listed for 3.4.2013.
 

12

Case No.:2/1/83-ALC1/2012 Party Name:GEM POLYTECH INDUSTRIES PVT.LTD. Meet No/Date:49/83-ALC1/2012
06.03.2013

Status:Case Deferred

HQ File :01/83/050/00960/AM12/ RLA File :02/24/040/00228/AM12/ Lic.No/Date:0210174765
01.03.2012

Defer Date:03.04.2013

Decision :Another reminder to TA issued on 25.10.2012. The case is re-listed for 3.4.2013.
 

13

Case No.:11/5/83-ALC1/2012 Party Name:B & A PACKAGING INDIA LIMITED, Meet No/Date:49/83-ALC1/2012
06.03.2013

Status:Case Deferred

HQ File :01/83/050/00065/AM13/ RLA File :02/24/040/00237/AM12/ Lic.No/Date:0210175574
21.03.2012

Defer Date:03.04.2013

Decision :DIPP has issued a D/L on 29.10.2012. Reminder to firm dated 12.2.2013 and 21.3.2013 issued by this office. Re-listed for 3.4.2013.
 

14

Case No.:20/8/83-ALC1/2012 Party Name:PUNE METAGRAPH Meet No/Date:49/83-ALC1/2012
06.03.2013

Status:Case Deferred

HQ File :01/83/050/00157/AM13/ RLA File :31/83/040/00257/AM12/ Lic.No/Date:3110054198
11.05.2012

Defer Date:03.04.2013

Decision :Reminder for hard copy on 16.11.2012, 9.1.2013,14.1.2013,  12.2.2013 and 20.3.2013  to RLA and firm.  The case is re-listed for 3.4.2013.
 

15

Case No.:16/18/82-ALC4/2012 Party Name:BHAGIRADHA CHEMICALS & INDUSTRIES LIMITED Meet No/Date:49/83-ALC1/2012
06.03.2013

Status:Case Approved

HQ File :01/82/050/00511/AM13/ RLA File :09/24/040/00074/AM13/ Lic.No/Date:0910052614
15.05.2012

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.15022/17/2012-Chem.II   dated 19.12.2012,  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Fluroxypyr Methyl Ester
98%

1 Kg 1. Pentachloropyridine (98%)
2. N-Methyl-2-Pyrrolidone
(98%)

1.300 Kg
0.410 Kg
 

            
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

16

Case No.:6/11/83-ALC1/2012 Party Name:B & A PACKAGING INDIA LIMITED, Meet No/Date:49/83-ALC1/2012
06.03.2013

Status:Case Deferred

HQ File :01/83/050/00218/AM13/ RLA File :02/24/040/00022/AM13/ Lic.No/Date:0210177793
21.05.2012

Defer Date:03.04.2013

Decision :DIPP has issued a D/L on 29.10.2012. Reminder to firm dated 20.3.2013 issued by this office. Re-listed for 3.4.2013.
 

17

Case No.:15/13/83-ALC1/2012 Party Name:DEREWALA JEWELLERY INDUSTRIES LTD., Meet No/Date:49/83-ALC1/2012
06.03.2013

Status:Case Deferred

HQ File :01/83/050/00235/AM13/ RLA File :13/24/040/00014/AM13/ Lic.No/Date:1310039857
28.05.2012

Defer Date:03.04.2013

Decision :D/L to firm dated 10.1.2013 issued by DC(MSME), Shri K.K. Funda, Asstt. Director. Reminder to firm 20.3.2013 issued by this office. The case is re-listed for 3.4.2013.
 

18

Case No.:22/17/83-ALC1/2012 Party Name:LUK PLASTCON LIMITED Meet No/Date:49/83-ALC1/2012
06.03.2013

Status:Case Approved

HQ File :01/83/050/00335/AM13/ RLA File :50/24/040/00007/AM13/ Lic.No/Date:5010001353
04.06.2012

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of Deptt. of C&PC(PC. Div) vide their U.O.No.46011/89/2009-PC.II   dated 6.2.2013,  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Filler Master Batch (Bajaj
Polymin Film) (Containing
80+/-1% calcium carbonate
& 20% +/-1% LLDPE)

1 Kg 1. LLDPE Granules
 
2. Calcium Carbonate

0.205 Kg
 
0.820 Kg
 

Filler Master Batch (Bajaj
Polymin super rigid)
(Containing 80+/-1%
calcium carbonate & 20%
+/-1% Polypropylene)

1 Kg 1. Polypropylene Granules
 
2. Calcium Carbonate

0.205 Kg
 
0.820 Kg

U.V. Stabilizer Master
Batch (Bajaj Polymin Sun
Safe Extra Strong) 
(Containing 80+/-1%
Polypropylene and  20%
+/-1% U.V. Stabilizer)

1 Kg 1. P.P. Granules
 
2. U.V. Stabilizer (Tinuvin 770
DF)

0.820 Kg
 
0.205 Kg

            
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

19

Case No.:9/17/83-ALC1/2012 Party Name:UNITED CHEMIE (PROP. GUJARAT DYES & CHEMICALS CO. Meet No/Date:49/83-ALC1/2012
06.03.2013

Status:Case Approved

HQ File :01/83/050/00322/AM13/ RLA File :08/24/040/00067/AM13/ Lic.No/Date:0810112751
19.06.2012

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/75/2012-Chem.II   dated 15.2.2013,  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Direct Orange (Liquid) 1 Kg 1. Para Nitro Toluene (P.N.T)

 
2. Tri-N-Butylamine (T.N.B.A)
 
3. Diethanolamine (D.E.A.)
 
4. Di-Ethanol Glycol
(DEG)/Ethanol Glycol(EG)

0.174 Kg
 
0.0128 Kg
 
0.189 kg
 
0.075 Kg
 

            
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

20

Case No.:25/17/83-ALC1/2012 Party Name:LUK PLASTCON LIMITED Meet No/Date:49/83-ALC1/2012
06.03.2013

Status:Case Approved

HQ File :01/83/050/00338/AM13/ RLA File :50/24/040/00008/AM13/ Lic.No/Date:5010001405
02.07.2012

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of Deptt. of C&PC(PC. Div) vide their U.O.No.46011/89/2009-PC.II   dated 6.2.2013,  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
U.V. Stabilizer Master
Batch (containing 80+/-1%
Polypropylene and 20+1%
U.V. stabilizer)

1 Kg 1. P.P. Granules
 
2. U.V. Stabilizer (Tinuvin
770DF)

0.820 Kg
 
0.205 Kg
 

            
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

21

Case No.:58/23/83-ALC1/2012 Party Name:JB PLASTOCHEM PVT LTD Meet No/Date:49/83-ALC1/2012
06.03.2013

Status:Case Rejected

HQ File :01/83/050/00458/AM13/ RLA File :03/94/040/00298/AM13/ Lic.No/Date:0310703419
27.07.2012

Defer Date:

Decision :The Committee considered the case as per agenda and decided to reject the case as the firm has not furnished reply of D/L on 15/11/2012 issued by DIPP followed by reminder dated 27.12.2012 issued by this office . 

RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of Norms Committee.
 

22

Case No.:49/23/83-ALC1/2012 Party Name:PLANT LIPIDS PRIVATE LIMITED Meet No/Date:49/83-ALC1/2012
06.03.2013

Status:Case Deferred

HQ File :01/83/050/00449/AM13/ RLA File :10/24/040/00039/AM13/ Lic.No/Date:1010050817
07.08.2012

Defer Date:03.04.2013

Decision :Re-listed for 3.4.2013.
 

23

Case No.:2/33/83-ALC1/2012 Party Name:GALAXY SURFACTANTS LTD., Meet No/Date:49/83-ALC1/2012
06.03.2013

Status:Case Deferred

HQ File :01/83/050/00618/AM13/ RLA File :03/94/040/00419/AM13/ Lic.No/Date:0310709875
21.09.2012

Defer Date:03.04.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of information from the firm to the D/L dated 11.3.2013 issued by Deptt. of C&PC(Chem.Div). The case is re-listed for 3.4.2013.
 

24

Case No.:1/33/83-ALC1/2012 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:49/83-ALC1/2012
06.03.2013

Status:Case Deferred

HQ File :01/83/050/00617/AM13/ RLA File :10/24/040/00051/AM13/ Lic.No/Date:1010051346
26.09.2012

Defer Date:03.04.2013

Decision :Re-listed for 3.4.2013.
 

25

Case No.:2/37/83-ALC1/2012 Party Name:C.L.GUPTA EXPORTS LTD. Meet No/Date:49/83-ALC1/2012
06.03.2013

Status:Case Deferred

HQ File :01/83/050/00697/AM13/ RLA File :29/21/040/00005/AM13/ Lic.No/Date:2910018767
26.09.2012

Defer Date:03.04.2013

Decision :As requested by TA, Committee decided to defer consideration of the case for four weeks to enable TA to examine the case.  The case is re-listed for 3.4.2013.
 

26

Case No.:8/37/83-ALC1/2012 Party Name:BLEND COLOURS PRIVATE LIMITED, Meet No/Date:49/83-ALC1/2012
06.03.2013

Status:Case Deferred

HQ File :01/83/050/00703/AM13/ RLA File :09/24/040/00037/AM13/ Lic.No/Date:0910053942
01.10.2012

Defer Date:03.04.2013

Decision :D/L issued by PC Division on 9.1.2013. Reminder to firm dated 20.3.2013 issued by this office. The case is re-listed for 3.4.2013.
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27

Case No.:1/29/83-ALC1/2012 Party Name:THOMSON PRESS INDIA LTD Meet No/Date:49/83-ALC1/2012
06.03.2013

Status:Case Approved

HQ File :01/83/050/00549/AM13/ RLA File :05/24/040/00240/AM13/ Lic.No/Date:0510336473
04.10.2012

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of DIPP vide their U.O.No.Nil   dated 4.3.2013,  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Booklet (2 Pages) 1 Kg Coated Paper of relevant GSM 1.10 Kg/Kg

content in
export
 

            
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

28

Case No.:7/37/83-ALC1/2012 Party Name:SUKASO CERACOLORS P.LTD., Meet No/Date:49/83-ALC1/2012
06.03.2013

Status:Case Approved

HQ File :01/83/050/00702/AM13/ RLA File :09/24/040/00338/AM13/ Lic.No/Date:0910054053
12.10.2012

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/50/2012-Chem.II   dated 13.3.2013,  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Black 1 Kg 1. Cobalt Oxide (Cobaltic

Oxide)
 
2. Chrome Oxide (Chrome
Oxide Green)

0.382 Kg
 
 
0.362 Kg
 

            
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

29

Case No.:17/37/83-ALC1/2012 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:49/83-ALC1/2012
06.03.2013

Status:Case Approved

HQ File :01/83/050/00712/AM13/ RLA File :17/24/040/00042/AM13/ Lic.No/Date:1710005125
19.10.2012

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/78/2012-Chem.II   dated 30.1.2013,  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
POE-25-CTC(PEG
Castor Oil Cocoate)
(Yellow to light brownish
yellow clear liquid)

1 Kg 1. Ethylene Oxide (Colourless
clear liquid)
 
2. Distilled Coconut Fatty Acid
(Coconut Fatty Acid)
(Appearance: Yellowish colour
liquid)

0.467 Kg
 
 
0.223 Kg
 

            
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

30

Case No.:18/37/83-ALC1/2012 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:49/83-ALC1/2012
06.03.2013

Status:Case Approved

HQ File :01/83/050/00713/AM13/ RLA File :17/24/040/00041/AM13/ Lic.No/Date:1710005124
19.10.2012

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/78/2012-Chem.II   dated 30.1.2013,  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Product-P-7GC
(PEG Glyceryl Cocoate)
(Aspect: Pale Yellow to
Light Brown Liquid)

1 Kg 1. Ethylene Oxide (Colourless
clear liquid)
 
2. Distilled Coconut Fatty Acid
(Coconut Fatty Acid)
(Appearance: Yellowish colour
liquid)

0.582 Kg
 
 
0.308 Kg
 

            
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

31

Case No.:25/37/83-ALC1/2012 Party Name:INDUSTRIAL FILTERS & FABRICS P. LIMITED., Meet No/Date:49/83-ALC1/2012
06.03.2013

Status:Case Deferred

HQ File :01/83/050/00720/AM13/ RLA File :56/24/040/00027/AM13/ Lic.No/Date:5610001200
19.10.2012

Defer Date:03.04.2013

Decision :D/L dated 7.1.2013 issued by DIPP. The case is re-listed for 3.4.2013.
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Case No.:16/37/83-ALC1/2012 Party Name:INDO COLCHEM LIMITED Meet No/Date:49/83-ALC1/2012
06.03.2013

Status:Case Deferred

HQ File :01/83/050/00711/AM13/ RLA File :08/24/040/00263/AM13/ Lic.No/Date:0810115988
30.10.2012

Defer Date:03.04.2013

Decision :As requested by TA, Committee decided to defer consideration of the case for four weeks to enable TA to examine the case.  The case is re-listed for 3.4.2013.
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Case No.:3/33/83-ALC1/2012 Party Name:FUTURA CERAMICS PVT LTD Meet No/Date:49/83-ALC1/2012
06.03.2013

Status:Case Deferred

HQ File :01/83/050/00619/AM13/ RLA File :34/24/040/00123/AM13/ Lic.No/Date:3410035408
01.11.2012

Defer Date:03.04.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm vide letter dated 11.2.2013. The case is re-listed for 3.4.2013.
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Case No.:14/37/83-ALC1/2012 Party Name:PLANT LIPIDS PRIVATE LIMITED Meet No/Date:49/83-ALC1/2012
06.03.2013

Status:Case Deferred

HQ File :01/83/050/00709/AM13/ RLA File :10/24/040/00059/AM13/ Lic.No/Date:1010051659
02.11.2012

Defer Date:03.04.2013

Decision :Re-listed for 3.4.2013.
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Case No.:15/37/83-ALC1/2012 Party Name:PLANT LIPIDS PRIVATE LIMITED Meet No/Date:49/83-ALC1/2012
06.03.2013

Status:Case Deferred

HQ File :01/83/050/00710/AM13/ RLA File :10/24/040/00060/AM13/ Lic.No/Date:1010051684
06.11.2012

Defer Date:03.04.2013

Decision :Re-listed for 3.4.2013.
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Case No.:10/37/83-ALC1/2012 Party Name:UNI KLINGER LIMITED, Meet No/Date:49/83-ALC1/2012
06.03.2013

Status:Case Deferred

HQ File :01/83/050/00705/AM13/ RLA File :31/83/040/00136/AM13/ Lic.No/Date:3110056235
08.11.2012

Defer Date:03.04.2013

Decision :D/L dated 8.1.2013 issued by DIPP. Reminder to firm dated 21.3.2013 issued by this office. The case is re-listed for 3.4.2013.
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Case No.:11/37/83-ALC1/2012 Party Name:MATANGI INDUSTRIES Meet No/Date:49/83-ALC1/2012
06.03.2013

Status:Case Approved

HQ File :01/83/050/00706/AM13/ RLA File :08/24/040/00273/AM13/ Lic.No/Date:0810116218
09.11.2012

Defer Date:

Decision : The Committee considered the case as per agenda.  Based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/68/2011-Chem.II   dated 8.3.2013,  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
CETO STEARYL
ALCOHOL 20 Ethylene
Oxide (MAGANON CSA 
20)

1 Kg 1. Ceto Stearyl Alcohol
 
2. Ethylene Oxide

0.216 Kg
 
0.780 Kg
 

            
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

38

Case No.:12/37/83-ALC1/2012 Party Name:MATANGI INDUSTRIES Meet No/Date:49/83-ALC1/2012
06.03.2013

Status:Case Approved

HQ File :01/83/050/00707/AM13/ RLA File :08/24/040/00272/AM13/ Lic.No/Date:0810116217
09.11.2012

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/68/2011-Chem.II   dated 8.3.2013,   Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
TRIDECYL ALCOHOL
ETHOXYLATE 7 MOLE
(MAGANON TDA 7)

1 Kg 1. Tridecyl Alcohol
 
2. Ethylene Oxide

0.390 Kg
 
0.606 Kg
 

            
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:4/37/83-ALC1/2012 Party Name:INDIA GLYCOLS LTD., Meet No/Date:49/83-ALC1/2012
06.03.2013

Status:Case Deferred

HQ File :01/83/050/00699/AM13/ RLA File :05/23/040/00314/AM13/ Lic.No/Date:0510339055
16.11.2012

Defer Date:03.04.2013

Decision :As requested by TA, Committee decided to defer consideration of the case for four weeks to enable TA to examine the case.  The case is re-listed for 3.4.2013.
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Case No.:5/37/83-ALC1/2012 Party Name:AARYA PACKAGINGS Meet No/Date:49/83-ALC1/2012
06.03.2013

Status:Case Deferred

HQ File :01/83/050/00700/AM13/ RLA File :05/23/040/00089/AM13/ Lic.No/Date:0510339134
19.11.2012

Defer Date:03.04.2013

Decision :As requested by TA, Committee decided to defer consideration of the case for four weeks to enable TA to examine the case. The case is re-listed for 3.4.2013.
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Case No.:19/37/83-ALC1/2012 Party Name:ARVIND PD COMPOSITES PRIVATE LIMITED Meet No/Date:49/83-ALC1/2012
06.03.2013

Status:Case Deferred

HQ File :01/83/050/00714/AM13/ RLA File :08/24/040/00280/AM13/ Lic.No/Date:0810116312
19.11.2012

Defer Date:03.04.2013

Decision :The Committee considered the case as per agenda. The Committee decided to call for Central Excise Data within 15 days time. Letter issued on  20.3.2013  The case is re-listed for 3.4.2013.
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Case No.:20/37/83-ALC1/2012 Party Name:ARVIND PD COMPOSITES PRIVATE LIMITED Meet No/Date:49/83-ALC1/2012
06.03.2013

Status:Case Deferred

HQ File :01/83/050/00715/AM13/ RLA File :08/24/040/00281/AM13/ Lic.No/Date:0810116313
19.11.2012

Defer Date:03.04.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of information from the firm to the D/L dated 4.3.2013 issued by DIPP. The case is re-listed for 3.4.2013.
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Case No.:21/37/83-ALC1/2012 Party Name:MATANGI INDUSTRIES Meet No/Date:49/83-ALC1/2012
06.03.2013

Status:Case Approved

HQ File :01/83/050/00716/AM13/ RLA File :08/24/040/00274/AM13/ Lic.No/Date:0810116315
19.11.2012

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/68/2011-Chem.II   dated 7.1.2013,  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Tallow Amine 15 Mole
Ethoxylate (Maganon TAE
15)

1 Kg 1. Tallow Amine
 
2. Ethylene Oxide

0.286 Kg
 
0.710 Kg
 

            
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:22/37/83-ALC1/2012 Party Name:MATANGI INDUSTRIES Meet No/Date:49/83-ALC1/2012
06.03.2013

Status:Case Approved

HQ File :01/83/050/00717/AM13/ RLA File :08/24/040/00244/AM13/ Lic.No/Date:0810116314
19.11.2012

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/68/2011-Chem.II   dated 12.2.2013,  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Tri Styrenated Phenol
Ethoxylated 20 Mole
Maganon SPE 20)

1 Kg 1. Tri Styrenated Phenol
 
2. Ethylene Oxide

0.243 Kg
 
0.684 Kg
 

            
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:23/37/83-ALC1/2012 Party Name:MATANGI INDUSTRIES Meet No/Date:49/83-ALC1/2012
06.03.2013

Status:Case Deferred

HQ File :01/83/050/00718/AM13/ RLA File :08/24/040/00284/AM13/ Lic.No/Date:0810116316
19.11.2012

Defer Date:03.04.2013

Decision :As requested by TA, Committee decided to defer consideration of the case for four weeks to enable TA to examine the case. The case is re-listed for 3.4.2013.
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Case No.:9/37/83-ALC1/2012 Party Name:ACMECHEM LTD. Meet No/Date:49/83-ALC1/2012
06.03.2013

Status:Case Approved

HQ File :01/83/050/00704/AM13/ RLA File :02/24/040/00128/AM13/ Lic.No/Date:0210183823
21.11.2012

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/119/2011-Chem.II   dated 13.3.2013,  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
ACMENOX BLS-65
Containing 65% of Dimethyl
Acridine

1 Kg Diphenyl Amine 0.584 Kg
 

            
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:1/37/83-ALC1/2012 Party Name:KWALITY PHARMACEUTICALS PVT.LTD Meet No/Date:49/83-ALC1/2012
06.03.2013

Status:Case Deferred

HQ File :01/83/050/00696/AM13/ RLA File :12/24/040/00003/AM13/ Lic.No/Date:1210008419
29.11.2012

Defer Date:03.04.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm vide letter dated 14.3.2013. The case is relisted for 3.4.2013
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Case No.:26/37/83-ALC1/2012 Party Name:MATANGI INDUSTRIES Meet No/Date:49/83-ALC1/2012
06.03.2013

Status:Case Approved

HQ File :01/83/050/00721/AM13/ RLA File :08/24/040/00302/AM13/ Lic.No/Date:0810116622
04.12.2012

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/68/2011-Chem.II   dated 12.2.2013,  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Oleyl Amine 25 Ethylene
Oxide (Maganon OAE 25)

1 Kg 1. Oleyl Amine
 
2. Ethylene Oxide

0.200 Kg
 
0.800 Kg
 

            
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:11/47/83-ALC1/2012 Party Name:BERGER BECKER COATINGS PVT.LTD. Meet No/Date:49/83-ALC1/2012
06.03.2013

Status:Case Deferred

HQ File :01/83/050/00845/AM13/ RLA File :17/24/040/00061/AM12/ Lic.No/Date:1710005144
05.12.2012

Defer Date:03.04.2013

Decision :As requested by TA, Committee decided to defer consideration of the case for four weeks to enable TA to examine the case. The case is re-listed for 3.4.2013.
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Case No.:3/41/83-ALC1/2012 Party Name:SERVO PLASTICHEM PRIVATE LIMITED Meet No/Date:49/83-ALC1/2012
06.03.2013

Status:Case approved

HQ File :01/83/050/00771/AM13/ RLA File :02/24/040/00147/AM13/ Lic.No/Date:0210184608
20.12.2012

Defer Date:03.04.2013

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of Deptt. of C&PC(PC. Div) vide their U.O.No.46011/06/2011-PC.II   dated 4.3.2013,  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Plastic Master Batch
(Containing 70+/-1%
Calcium Carbonate, 7+/-
1% LLDPE and 23+/-1%
Polybuten)

1 Kg 1. Calcium Carbonate
2. LLDPE Granules
3. Polybuten (0801M/Mixed
NAT)
4. Antioxidant (Songnox 11
BPW) / Irganox B 225)

0.700 Kg
0.070 Kg
0.230 kg
0.020 Kg
 

            
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:1/41/83-ALC1/2012 Party Name:ARIES DYE CHEM INDUSTRIES, Meet No/Date:49/83-ALC1/2012
06.03.2013

Status:Case Approved

HQ File :01/83/050/00769/AM13/ RLA File :08/24/040/00313/AM13/ Lic.No/Date:0810117157
27.12.2012

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/8/2012-Chem.II   dated 9.4.2012,  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Direct Blue 193 (Dye
Content 70%)

1 Kg 1. 1-Diazo 2-Naphthol 4
Sulfonic Acid
 
2. Beta Naphthol
 
3. Salicylic Acid

0.428 Kg
 
 
0.255 Kg
 
0.070 Kg
 

            
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

52

Case No.:1/49/83-ALC1/2012 Party Name:THOMSON PRESS INDIA LTD Meet No/Date:49/83-ALC1/2012
06.03.2013

Status:Case Deferred

HQ File :01/83/050/00902/AM13/ RLA File :05/24/040/00431/AM13/ Lic.No/Date:0510346951
21.02.2013

Defer Date:03.04.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is relisted for 3.4.2013
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Case No.:2/49/83-ALC1/2012 Party Name:SOLAR CHEMFERTS PVT.LTD. Meet No/Date:49/83-ALC1/2012
06.03.2013

Status:Case Deferred

HQ File :01/83/050/00903/AM13/ RLA File :03/95/040/00863/AM13/ Lic.No/Date:0310725619
25.02.2013

Defer Date:03.04.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is relisted for 3.4.2013

  
  
Date:14.03.2013
Place:New Delhi

G. SARAVANAN 
Foreign Trade Development Officer
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